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Chlkkalingiah, Sbri K. 
Gamit, Sbri Cbbitubbai 

Halder, Sbri Krisbna Cbandra 

Kolur, Sbri R~ahekhar 
Kiaalram, Sbri K. T. 

Machhand, Sbri Ragbubir Singb 
MaYalanbr, Prot. P. G. 

Naidu, Sbri P. Raj~al 

Patnaik, Sbri Sivaji 

Rajan, Sbri K. A. 
Rao, Sbri M. Satyanarayan 
Ravi, Sbri Vayalar 
Reddi, Sbri G. S. 
Reddy, Sbri K. Vijaya Bhukara 
Ray, Sbri A. K. 

Sbankar Dev, Sbri 
Suryanarayana, Sbri K. 

Venbtaramao, Sbri R. 

MR. SPEAKER: Subject to correction, 
the result. of the Division is: Ayes 104, 
Noes 27. The Ayes have it, the Ayes have 
it. 

SHRI S. D. PATIL: 1 introduce 
the Bill. 

·.·fO ..... 
COl'fl"EMPT OF THE HOUSE 

MR. SPEAKER: As the Houae ia 
aware, one penon, who haa given hil 
name as Suresh Singh, who u a Itudent 
of B.A. Final of Gorakh:rur Univenity, 
ahout~ lOme slogan an threw leaflell 
from the Viaiton' Gallery at about 
12'40 p.m. today. He was immediately 
removed from the Gallery by the Watch 
and Ward Staff and interrogated. He 
has made a written statement but not 
expresaed regret f nr his action. 

As today is the last day of the aesaion, 
if the House agrees, he may be k"!!t in 
the custody of the Watch and Ward 
Officer till the rising of the HoUle today 
and thereafter released with a wamiD8. 

SHRIJYOTIRMOY BOSU (Diamond 
Harbour): I move that he be releued 
forthwith. 

SHRI SHYAMNANDAN MISHRA 
(RegUlarai): A motion has to be made 
by the Minuter of Parliamentary Aft'ain. 
The procedure i. that the motion i. 
made by the Mini.ter of Parliamentary 
Aft' ain and then the House expresaes 
ill opinion on it. The sentence i. nevn 
pUled by the Chair. 

MR. SPEAKER: We are not impri. 
loning him. I only wanted him to be 
warned and released. Is that the pleasure 
of the House? 

SHRI SHY AMNANDAN MISHRA: 
Why not place the whole matter before 
the House and uk the House to eqJreII 
i II opinion? I do not know who io due-
Heting in the matter. Somebody i. dere-
Hcting in the matter. The incident hu 
occurred in the House and we have not 
even been appriaed of the incident. The 
House: requires to be aJ;'prised of it and 
the House: will deal WIth it. 

MR. SPEAKER: What exactly do 
you want? 

SHRI SHYAMNANDAN MISHRA: 
The incident took place in the House 
thia morning. We do not know much 
about it. The House: will have to take 
a view in the matter. Somebody 
has to inform the House about the incident 
and then the House will take a view and 
lay, whether he .hould be sentenced 
to one day or two days' imprisonment, 
whatever the case may be. But the ~eral 
practice has been that the Minuter of 
Parliamentary Aft' ain comes before the 
House and tell. the Houae about the inci. 
dent that hu taken place. He a1ao makes 
a motion. 

MR. SPEAKER: My Secretary info 
forma me that the precedent in .uch 
caaeII il that if an impruonment i. to 
be given, then .he Miniter for Parlia. 
mentary AA'ain makea a motion. But if 
it il merely a question of.pvlng a warning 
and letting him oIf', it 'I done by the 
Chair. -----------------------------

·The following Memben alao recorded their votel: 
AYES: SarVaahri Charan Singh, Zulfiquarullah, Hukmdeo Narain Yadav, Ramanand 

Tiwary, RamNareahKushwaha Ram Vilaa P_an, Raje Vilhveahvar Rao, Natbu 
Singh, Ram Murti Rudolph Rodrigues, Shrikri.hna Singh Balwant Singb Ramoowalia. 
and Raghubir Singh Machhand. . 

NOBS : Shri l\jilliDh Dabhi. 
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SHRI SHYAM'iANDAN MISHRA: 
How d" we know the gravity of the 
oITence? 

MR. SPEAKER: If you want to know 
the facts, he hal given a ltatement laying 
that he is diaaatisfied with the edueational 
system and, there( ore, he shouted. The 
statement says, HI am dissatisfied with 
the state 01' educational system. That is 
why I wanted to lodge a protest." Nothing 
more than that. That is all. 

SHRljYOTIRMOY BOSU: Sir, aner 
liltening to your observation, I thought 
it fit that I move a m,tion. I have moved 
a motion that he be released forthwith. 
You can put that before the House and 
you can take the consensus of the House. 

MR. SPEAKER: All that you have to 
say iI, whether we should warn him or 
let him 011' without any warning. I put 
that to you. 

Those who are for warning him may 
please lay Aye. 

SEVERAL HON. MEMBERS: Aye. 

MR. SPE.'\KER: Those who are 
againlt warning him may please laY, No. 

SOME HON. MEMBERS: No. 

MR. SPEAKER: The Ayes have it; 
the Ayes have it. 

So, he wi\l be warned and let ofT. 

AN HON. MEMBER: What will be 
the language of warning? 

MR SPEAKER: It will be just, "he 
ia warned. Ita 

SIIRI jYOTIRMOY BOSU: He il 
• young boy. When he goC! for looking 
for jobo, thil warning will act against 
hiJ intereot. 

MR. SPEAKER: The House has 
decided it. 

190ft ...... 

RESIGNATION BY MEMBER 

MR. SPEAKER: I have to inform 
the HoUle that I have received a letter 
dated the g3rd December, 1977 from 
Shri Ram Nareah Yadav, an elected 
Member from Azamgarh constituency of 
Uttar Pradesh, reoigning hil leat in Lok 
Sabha. I have accepted hiJ resignation 
with el1'ectfrom today the 1I3rd December, 
1977· 

lIlLS-I!! 

19.t5 ...... 

MESSAGE FROM RAJYA SABHA 

SECRETARY: Sir, I have to report 
the following mesaage received from the 
Secretary-General of Rajya Sabba;""; 

Hln accordance with the provWold 
of rule I g7 of the Ruleo of Procedure 
and Conduct of BUlineea in the Rajya 
Sabba. I am directed to inform the 
Lol<· Sabha tbat the Rajya Sabha, 
at ill litting held on the g3r~ 
her, 1977, plUlled, in accordance with 
the proviJiODl of article ~68 of the 
Constitution of India, WIthout any 
amendment, the Connitution (Forty. 
fourth Amendment) Bill, 1977, wbicb. 
was paaaed by the Lol< Sabha at ill 
litting held on the \loth December, 
'977·" 

•• -e- Ian. 

STATEMENT RE. RECENT INCI· 
DENTS OF SABOTAGE 

THE MINISTER OF HOMS 
AFFAIRS (SHRI CHAllAN SINGH): 
Sir, in the coune of~ ona CI1Iin& 
Attentioa Notice in thiJ HoUle last month 
on the recent incidenll of labotage in the 
country directed against vital iDitallatiODa 
like Railways, AIR, Power Pi .... etc., 
I had promilcd tbat before the HoUIC 
adjourDI I Ihall try to make another 
rtatcment on the lubject. I had alIady 
indicated that it had I!';cn impl'Qled upon 
State GovernmentJ concerned and the 
Delhi Police that no eO' ortJ should be 
'Pared in making thorough and com· 
prehensive inveotigatioDi into all thClC 
.ncidentJ. ArrangementJ for greater vigi. 
lance and protection of all vital instU • 
latiolll had also been taken in hand. 
Funeot cooperation of the Central G0-
vernment baa also been extended to the 
concerned law enforcement qenciea in 
completing .thcir inveotigatiODl and in 
taking all .tepa according to law apiDlt 
the guilty. 

or the .. incidentJ On the Railways 
in November where the cirCllmStanCCl 
led to a .trong suspicion of .abotage, 
lome break through has been made in 
the inveotigations into the derailment 
of the goods train between Mana and 
Murtajpur on 19th November in Maha. 
rashtra. The other three accidents on the 
Railways are still under inveotigation. 
Some progress haa also been made into 
the cue of aabotage at the Chan4rapura 
TherlllAl Power Station in Bihar. Inveoti. 
gationa in regard to the blut at Hanlua-

. pzU _ Power Plant, the ezpJOIioa ill the 


